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Ord Order taken on order
7 12.12.90 Annexures to the counter were 0\6?[%/ CM Q%()[
sexrved on Shri D.P.DChalasamant only last V\fﬁn«f o Pmué'
week. This is @ pension mitter. Shri D.P4 Gn fbe A
Dhalasamant is not well. Shri DeN.Mishra | Lt
on his behrlf requests for a short /& et wyteus
adjournment. Call on 18. 12.1996 for hear i lasr Chane -
'\,\mdv:'lw -
MEMBLR (ADMINISTRAT IVE) % | é
8 [18.12.96 Shri DePeDhalasamant requests for ‘./}/L /@C‘ .
& short adjournment. Call 2nd week of }W Q/W
January, 1997, Ot ~A i
MEMBER (ADMINISTRATIVE) |
9 19.3.97 Heard Shri D.P.Dhalasamant, learned BOA®NRE wel

counsel for the petitioner and Shri R.Ca

Rath, learned Addl.Standing Counsel for the

Respondents. It 1s submitted by learred
petitioner that he does
not want to pursue the petition any

counsel for the

furtler. Under the circumstances the

Application is disposed of as being |

=),

withdrawn.
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